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220 1'1 Ii<MANl$NT NPSIDENI' 

(b)' by prsoqs knldjag 
an applicant ; . , * .  

(2) by any class of Icpl practitioners : 

Provided chat the Gavcrtrrncnt may pres any other made d 
presentation of applications generally or in thc of any class cw clasws 
of persons : 

the. fingcc print 
bc affixed before 11ic conipclcnt lruthnri 

(2) If it ap@itrs to it cclnipctcnt authx~rity I 
law or public interest is intalved 
report it to the Government and thc 
any dirkctions, it may deem fit. 

' I(  petcM aulhorily shall, on kingt satisfwd ahcw the 

7. Ofle/tccl.s.--Any 
thing to bc done or 
any rcprcscn~ation 
conviction by u 
with impri~~natsnl 

- .  
finc, or with hoth ; 

gcnuincness of the application, gr,itnt s ccrtificat: 
it, undcr this Acl.1 

5. Pro(.c,d~rrt* ji,l- isslre c$- srutu~tort.s, notic 
thc .I;inimu ;rntl Kashmir Land Rcvcnuc Acl, 
~ h c ,  issuc of summons, noiiccs, proclamat 
co~tiuct or ciiqi~irics, plnccs of hcuring, rccorc 
copics,. inspl;ction ol' rccords, sh;~ll ;~pply rttttrtrriv 
h d c r  this Act. 

to the pcrwn applying for 

. . 
3, dc. --The' $o\pisions of 

Svt. I c ) c X b L  in regard to 
ons, ordcrs and to thc 
ing of stalemcnts, issue of 

rtnrfrrrtc1i.v to ycmcdings 

I 6, ,  Rc~%siort.--(l) The (iovcrnmcnl may, at y rime, either on its own 
motion or on an application made to it in this alf, mil for thc record of 
any, c s c  pending beforc o r  dispo.wd of hy 
may uphold or rcvcrsc the orders of the 
pass any o!hcr ordcrs cv give any directions a:; 

Proviiicd that no ordcrs prejudicial to iin 
p3sBcd without giving such it pcrson a 
hcirrd. 

:I competent authority and 
competent authority or miry 

it may deck f i t ' :  
% ' 

interested ~pr.um $all k 
rca!;onahic c3ppcldunity to. lx: 



. ' 
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Prtwidcd t h t  m) Court shall take cognizadcc of any offence punishable 
under this Act, save upon a complaint made by a puhlic servant with rhc 
previcwrs satrctitm of the Revenue Minister. 

8. Dtl91plk~t of powem--The Governmcn! mity, l ~ y  :In order piihli~hctl 
in thc O ~ m e n t  Gaxettc, direct that p w r z  of rcvision conferrcd 
on it by this Ad, shall in such circumstances and untler such condilions, 
if any, as may be specified in thc order, be excrciseal>lc irlso by any 
t~fliccr. 

+ 
7 

9. Power uz rrtuke ni/es.--(l) The Gmrnmcnt may, after previous 
pubticatinn, riadrc rules lo carry out the purposes of this Act. 

(2) In  particular and without prejudice to thc generality of thc forc- 
&ping pawrs, such rules may provide for-- 

(a) the prtmdure and m d e  of prescntation, appearance, conciuct of 
enquiries and disptmal of applicalions ; 

(h) the prcmdure for presentation, hearing and disposal ol' rcvision 
applications T 

(c) the fwms to bc uscd for vitrious purpcxs for which a Pcrn~irncn~ 
Re,ddGnt CcrriIic;iic is to lx grirntcd ; 

' (d) maittlcn;~nn. of forms l o  hc used in virrious registers, returns, 
Slat~MCnlS and reports ; 




